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Original Application n0.60/2025

Pavel Boloy

angoy
-.Applicant
Versus
State of Goa & Ors Respondent
..Respondents
AFFIDAVIT ON BEHALF OF THE GOoA STATE
POLLUTION CONTROL BOARD.,
RESPONDENT NO.3

MAY IT PLEASE YOUR LORDSHIP:

I, Dr. Shamila Monteiro, daughter of late Shri. Augusto
Monteiro, major in age, Indian National, residing at House No.
5, Uttam Darshan, Opp. Sai Baba Temple, Kadamba Plateau,
Chimbel, Tiswadi —Goa, do hereby solemn affirmation, state

and submit as under:

1. I am presently working as the Member Secretary, Goa

State Pollution Control Board, and the Respondent No. 3
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ol 10 file the present Affidavit
herein. T have been authorised to file the present ¢
Cre1n. ave

on behalf of the Respondent No.3.

at vide order dated 03.10.023, this Hon’ble
Tribunal was pleased to record the Respondent no.3
submission that the issue pertaining to disposal of solid
waste by the Village Panchayat of Arambol was pending
before the Hon’ble High Court of Bombay at Goa and as
such this Hon’ble Tribunal was pleased to direct the

Respondent Board to submit the details thereof.

. I state that vide Suo Moto Writ Petition no. 2 of 2007, the

Hon'ble High Court of Bombay at Goa is considering

issues pertaining to Solid Waste Management and

- Disposal by various Village Panchayats and Municipalities

in the State of Goa including the Village Panchayat of
Arambol. I state that the Respondent Board, Village
Panchayat of Arambol as well as the State of Goa are party

Respondents before the Hon'ble High Court in this

matter.
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4. T state that in so far as the Village Panchayat of Arambol is
concerned; the Respondent Board had informed the

Hon'ble High Court about the dumping of non-

biodegradable waste in the open and ip non-designated
areas by the Village Panchayat of Aramhol.

5. I state that vide order dated 14.06.2023, passed in Suo

Moto Writ Petition no. 2 of 2007, the Hon'ble High Court

has recorded the aforesaid submissions of the Respondent
Board and had directed the Respondent Board to
immediately take necessary action to visit the sites and to

ensure that the Panchayat stops the hazardous activity.

Annexed herewith and marked as “Exhibit A” is a

copy of order dated 14.06.2023 passed by the

Hon'ble High Court of Bombay at Goa in SMWP

No.2/2007.

6. I state that the Respondent Board has placed on record
before the Hon'ble High Court in SMWP No.2/2007; a

report of inspection conducted by it at the Village
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Panchayat of Arambo] though it's Officja)g 0N 15.06.2023.
I state that '

of Arambo]
Was non-operationa].

- I state that the Hon'ble High Court of Bombay at Goa vide

order dated 19.06.2023 passed in SMWp N0.2/2007 was
pleased to record the aforesaid submissions of the
Respondent Board and was further pleased to issue a
restraint order on the Village Panchayat of Arambo] from
Issuing any new construction licenses within its
jurisdiction till further orders. Further, I state that vide
the said order, the Hon'ble High Court was pleased to
direct the Village Panchayat of Arambol to deposit an

amount of Rs. 50,000/- before the Hon'ble Court, to
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ensure that the dumped garbage was completely removed
and to ensure that the Material Recovery Facility (MRF) is
made operational. I state that the Hon'ble High Court was

pleased to direct the Respondent Board to inspect the

aforesaid sites at Arambol and submit its report.

Annexed herewith and marked as “Exhibit B” is a
copy of the order dated 19.06.2023 passed by the

Hon'ble High Court of Bombay at Goa in
SMWP/2/2007.

. I state that vide order dated 21.08.2023, passed in the

SMWP no.2/2007, the Hon'ble High Court was pleased to
record that the Solid Waste which was dumped on an
unauthorized site by the Village Panchayat of Arambol is

now cleared and that the issue of penalty, etc. will be

considered later.

Annexed herewith and marked as “Exhibit C’is a

copy of order dated 21.08.2023 passed by the
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Hon'ble High Court of Bombay at Goa in SMWP

no.2/2007.

. I state that as per records provided by the Village

Panchayat of Arambol for the months from J anuary 2024
to March 2024; the Village Panchayat has disposed off
103420 Kgs of wet waste and 29300 kgs of dry waste to
the Integrated Solid Waste Treatment Facility, set up by
the State of Goa at Saligao, Bardez, Goa. In addition to the
aforesaid disposal of solid waste at the Integrated Solid
Waste Treatment Facility, at Saligao; the Village
Panchayat has also disposed 15000 kgs of dry waste to
M/s. J.K. Cement Works, Bagalkot, Karnataka for co-
incineration in cement kiln and 21000 kgs of dry waste to
M/s. Sukraft Recycling Pvt. Ltd., Pissurlem. However, I
state that during the course of an inspection conducted by

the Officials of the Respondent Board on 26/03/2024, it

was observed as follows;

e The Material Recovery Facility (MRF) shed

established at sy. no. 129/10, village Arambol, was
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not operational at the time of inspection. The wet
waste collected by the Village Panchayat is directly
disposed to Integrated Solid Waste Treatment
Facility, at Saligao and the dry waste was seen
dumped outside the MRF shed. It was informed
that since last 20 days the dry waste is being
dumped outside MRF shed.

o Clearing of dry waste dumped outside the MRF
shed was in progress during inspection, for
onward disposal at Integrated Solid Waste

Treatment Facility, at Saligao.

e The Village Panchayat has installed sanitary waste
incinerator within the MRF shed, same was not
operational at the time of inspection. As informed
the sanitary waste collected is also disposed to
Integrated Solid Waste Treatment Facility, at
Saligao.

e Mixed waste was seen dumped along the road side

(Dando road, Arambol Goa, location: 15.675810 &

73.710405).

e IR A NI AR IR YT EY ATETE ETANE TR A T A BV E L B A B M M A R R R e e
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Annexed herewith and marked ag “Exhibit D” ig

11.1 say that the Respondent Board jg also in the process of.
bringing the fact of the aforesaid nop comp_liances by
Village Panchayat of Arambol to the notice of the \Hon'ble

High Court of Bombay at Goa in Suo Moto Writ Petition

no. 2 of 2007.

I say that whatever has been stated herein above are
based on the records available in the office of this

Respondent to which I have accesses and the legal
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submission are based on legal advice received which |

believe the same to be true.

Deponent

Member Szcr tary
Goa State Pollution Conirol Boardg

* o S EANT FFIRMgD AND VERIFIED BEFORE ME
@-‘)&-:’Ol LI YTy “.lm’fm

“ DS IDENTIFIED BEFORE
\'.’ . shetit _'__.—-—"-_.-

FiGtasantensas

405, seRIMNDLLOL A Z paveo, 2.3 .?.éf/..mz{«'«r
Y XA U0 19.05.00 4
IOAQUIM GODINHT- T~ DY PANAR.COA
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Santosh

IN THE HIGH COURT OF BOMBAY AT GOA

(SUO MOTO) WRIT PETITION NO.2/2007
WITH
Misc. Civil Application No.405/2012
With -
Stamp Number (Applicatio:lll) No.1642/2020 (Filing)
Wit
Misc. Civil Application No.2491/2021 (Filing)
With
Misc. Civil Application No.1535/2022 (Filing)
With
Miscellaneous Civil Application No.594/2021 (Filing)
With
Misc. Civil Application No.393/2021 (Filing)
With
Contempt Petition N0.31/2010
With
Misc. Civil Application No.2677/2021 (Filing)
With
Misc. Civil Application No.2278/2021 (Filing)
With
Misc. Civil Application No.1012/2022 (Filing)
With
Misc. Civil Application No.653/2023 (Filing)
in
Suo Motu Writ Petition No.2/2007
With
Writ Petition No.621/2022
With
PIL Writ Petition No0.20/2017
With
Contempt Petition No.43/2017
in
PIL Writ Petition No.4/2007

Page 1of5
14™ June 2023




901-SMWP-2-2080 2=

35

s P etitioner.
Versus
STATE OF GOA, THR. CHIEF
SECRETARY AND 44 ORS. Respondems

Mr Om D'Costa, Advocate holding for Ms Norma Alvares, Amicyg
Curiae.

Mr. S. P. Munj, Additiona] Government Advocate for the
respondent - State in SMWP N 2 of 2007 (GWMC)

Mr. P. Faldessai, Additiona] Government Advocate for the
respondent - State in MCA No.405/2012.

Ms Sulekha Kamat, Additiong] Government Adv

: ocate for the
respondent - State in STA No.1642/2020.

Mr G. Shetye, Additiona] Government Advocate for the respondent
- State in MCA No.2491/2021.

Mr. T. Gawas, Additiona] Government Advocate for the respondent
-Statein MCA No.594/2021.

MCA No.2677/2021.

MsS. Linhares, Additional Government Advocate for the
respondent - State in MCA No.2278/2021.
MrS. Priolkar, Additional Go

vernment Advocate for the State in
MCA N0.1012/2022.
Ms Akshata Bhat, Addl. Govt. Advocate in PILWP No.20/2017 and
CP No.43 of 2017

Mr. S. Parab, Additional Gov
State in PILWP No.4/2007.
Mr Manish Salkar, Government
WP No.621/2022.

Mr. G. Teles, with Mr A. Sail, Advoca
St. Lawrence with its Sarpanch.

Mr D. Zaveri with Mr N. Gaonkar, Advocates for the Village
Panchayat of Aldona.

Mr P. Shirodkar, Advocate for Village Panchayat of Bhati with its
Sarpanch Mr Chandrakant Gaonkar.

Mr Pavithran A.V., with MrP. Kholkar, Advocates for the GSPCB.

ernment Advocate for the respondent -
Advocate for respondent-State in

tes for Village Panchayat of

Page 2 of 5
14™ June 2023
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Mr Zeller D'Souza, Advocate for V.P. Assolna and for respondent
Nos. 33, 35 and 36.

Mr B. Samant, Advocate for the Intervenor in MCA No.966/2023.

CORAM: M.S.SONAK &
BHARAT P. DESHPANDE, JJ.

DATED: 14" JUNE 2023

PL.:

% Smt. Emie Leonora Fernandes, Sarpanch of St. Lawrence-
Agassaim, has filed an affidavit-cum-undertaking before us. In
paragraph 7 of this affidavit, she has stated that the Village
Panchayat shall comply with the shortcomings indicated in the
report of the Goa State Pollution Control Board (GSPCB) and
set up the permanent MRF facility, which would be fully
operational on or before 29 June 2023. An apology is tendered
in paragraph 8 of the affidavit.

2. The undertaking tendered by the Sarpanch is accepted and
the Sarpanch /Panchayat must comply with the same.

3. After the shortcomings are removed, the Panchayat must
intimate to the GSPCB about the same. The GSPCB must,
within a week from receipt of the intimarion from the Village
Panchayar, verify the position at the site. Both, the Panchayat and

the GSPCB, must file compliance reports on ot before the next

dare.

4. Mr D Shirodkar appears for the Village Panchayat of Bhatti.
The Sarpanch of this Village Panchayat Shri Chandrakant

___ Pegesofs
12= June 202
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Gaonkar is present in the Court today. As noted carlier, this
T U

Panchayat has not complied with the directions issued by thig
Court for setting up of the MRE. Fyep (he undertaking give

n to
this Court has been, prima facie,

breached. The Panchayar (jq

not even bother to seek any extension or provide any explanatiop,

for the non-compliance.

5. 'The Sarpanch Shrj Chandrakan; G
the Court, stares
an amount of 33.00 lakhs and further, fije

undertaking about deposit of further amount o
undertaking would indjcate the precise timelin
permanent MRF facility which would be fully
be set up. Such an affidavit can be fled by 20* June 2023

However, the Statement that an amoune of 33.00 lakhs would be
deposited by tomorrow, is accepted and ¢

to comply with the same.

posit in this Couyre
an affidavit-cym-
£ 32.00 lakhs. The
e within which the

operational, would

he Sarpanch would haye

6. 'The main marcer is now posted for 25% July 2023
However, the martter should be placed on 19 June 2023 1o

consider the affidavit of the Village Panchayat of Bhacti.

7. Mr Pavithran, learned Counsel for the GSPCB poincs out
to reports, prima facie, indicating dumping of non-biodegradable
waste in open and in non-designated areas by the Village
Panchayat of Arambol. The GSPCB should, immediacely, cake
necessary action to visit the sites and ensure thac che Panchayat

stops this hazardous activity.

Page4of5
AW June 2023
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8  'The GSPCB should immediately issue a notice to the

Village Panchayar of Arambol so that its Sarpanch, Secretary and

other officials can remain present for the inspection.

9.  Further, a copy of this order should be furnished by the

GSPCB to the Village Panchayat of Arambol. The Panchayat
should file an affidavit of compliance by 19* June 2023. The

Panchayat’s Sarpanch/Secretary should appear in this Court on

the said date cither themselves or through their authorised
Counsel.

10. Stand over to 19.06.2023 to consider the affidavit of Village
Panchayat of Bhari.

1. SMWP No.2/2007 to be placed on board on 27/07/2023.

12, All concerned to act on an authenticated copy of this order.

BHARAT P. DESHPANDE, J. M. S. SONAK, J.

SANTOSH T
S MEAMAL Tm

2= June 202
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Santosh

IN THE HIGH COURT OF BOMBAY AT GOA
(SUO MOTU) WRIT PETITION NO.2/2007

WITH
Misc. Civil Application No.405/2012
With
Stamp Number (Application) No.1642/2020 (Filing)
With
Misc. Civil Application No.2491/2021 (Filing)
- With
Misc. Civil Application No.1535/2022 (Filing)
With
Miscellaneous Civil Application No.594/2021 (Filing)
With
Misc. Civil Application No.393/2021 (Filing)
With
Contempt Petition No.31/2010
With
Misc. Civil Application No.2677/2021 (Filing)
With
Misc. Civil Application No.2278/2021 (Filing)
With
Misc. Civil Application No.1012/2022 (Filing)
With
Misc. Civil Application No.653/2023 (Filing)
in
Suo Motu Writ Petition No.2/2007
With
Writ Petition No.621/2022
With
PIL Writ Petition No.20/2017
With
Contempt Petition No.43/2017
in
PIL Writ Petition No.4/2007
WITH
MISC. CIVIL APPLICATION NO. 966/2023(F)

Page1of 5
197 June 2023
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;@
( _ Petitioner‘
: Versus
STATE OF GOA, THR, cpyp
! SECRETARY AND 44 ORS. Respondents.
Mr Om D'Costa, Advocate holding for M;, Normg Alvareg Amjgy
Curiae, ’
Mr Pravip Faldessai, Add]. Govt dvocate for the State jp SMWw
2/2007.
| M. s »p > Addi al overn Vocate fq, h
respondent - Sty Mca No.405/ 201
S Sulekhs g t, Addi onaj Govemment Advocate for the
T€spondent - g tein STA No.1642/2020.
G. Shetye, Adg; lonal Goye €Nt Advocate £, the respondent
| tate in MCA 0.2491/2071
| L T. Gaw

IMment Advocate for the respondeng
0.594/2021.

- Govt. Advocate in MCA No.393/ 2021
- V. Sar essai, Additigp, Governmep Advocate fo, the State j,
1
s S. ares, Additiopg) Governmept Advocate f,, the
reSpondent - Gea¢e ;

te in MCA No.227g /2021
S. Priolka.r, Additiopg)

OVernment Advocate for the State ip
McCaA N0.1012/2022.
Manigh Salkar G

dl. Govt, Advocate for the Respondent in PIL,
WP No.4/2097

MrP. Shirodkar, Advocate for Village Panchayat of Bhat;.
Mr Pavithrag, AV, with My P. Kholkar

. 320 o o e ST R
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CORAM: M.S.SONAK &
BHARAT P. DESHPANDE, JJ.

DATED: 19" JUNE 2023

P.C.:

1. This matter is taken up today with regard to compliances
by Village Panchayat of Bhati and the complaint which was made

on the last occasion with regard to the Village Panchayat of
Arambol.

2. Mr Pavithran places on record report of inspection which

was carried on 15® June 2023 by the Goa State Pollution Control
Board (GSPCB), which shows that there exists dump of mixed
solid waste (biodegradable and non-biodegradable) at Survey No.
215/0, spread over approximate area of 500 sq. metres. The
quantum of waste on the said site is approximately 250 cubic
metres. The Board also found 8 labours sorting out dry and wet

waste at the site. Three vehicles were found engaged in collection

of waste.

3. Mir Pavithran has submitted that during the said inspection,
the Board observed that the MRF constructed on Survey

No.129/10 is non-operational at present.

4. Mr Shahapurkar, learned Counsel appearing for the Village
Panchayat of Arambol would submit that a large number of
garbage is generated recentdy and only one vehicle is available to
transport it to the Saligao plant. However, he would submit that
the Panchayar is ready and willing to clear the entire garbage
found in Survey No. 215/0 within two days. He would also

Page 3 of 5
18 June 2023
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bmit chat the MRF would be made operationg| With,
subm ¢

Oy,
\
week.

5 'The leafned Amicus would submjr that such

r
recurring and it is d.lHiClllt 0 monitor CaCh and e

very Panchay;1t
We, therefore, issue restraint ordey on the Vill,

ge Panchayat of

Arambol from issuing any new construction licenceg withip its
jurisdiction, till further orders.

8. Mr Shirodkar submits thag ¢4

¢ Village Panchayat of By is
not having jts own MRF

and, ar Present, as 4 Stop-gap

Page 4 of 5
197 June 2023
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arrangeme e Doy . " i P
gement, the Panchayar s considering to tic up  with the

neighbouring Village Panc ' '
ghbouring Village | anchayat of Ugem, Sanguem,

9. 'The Sarpanch o
2.00 lakhs and

f Bhati to deposit the remaining amount of
le an affidavit disclosing the time limit within
which the Panchayat would start the temporary MRF, having tie
up with the neighbouring Panchayat and the time limit within

which their own permanent MRF will be set up. Such an affidavit

to be filed within three weeks,
10.  SMWP No.2/2007 to be placed on board on 25/07/2023.

11.  Heard Mr Rohan Desai for the intervenor in Misc. Civil
Application No. 966/2023(F). He pointed out that the MRF in
the Village Panchayat of Aldona, though set up temporarily, is not
operational. He places on record the inspection report of the
GSPCB, carried out on 22" May 2023 which, prima facie,
reveals that the MRF at the Village Panchayat of Aldona is not in

operation.

12.  Issue notice to the Village Panchayat of Aldona, returnable
on 3" July 2023. A copy of this order may also be annexed to the
notice. We make it clear that the Sarpanch and the Secretary of
the Panchayat shall remain present on the next date and file their

affidavit.

13.  Misc. Civil Application No0.966/2023(F) stand over to 3"

July 2023.
BHARAT P. DESHPANDE, J. M. S. SONAK, J.
Page 5 of 5
SANTOSH § ZrerToie 19% June 2023
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Meena

IN'THE HIGH COURT OF BOMBAY AT GOA

SUO MOTU WRIT I’Il!l;g[’l‘[ON NO.2 OF 2007
MISC. CIVIL APPLICATION NO.405 OF 2012
With
Stamp Number (Application) N0.1642/2020 (Filing)

_ With
Misc. Civil Application No.2491/2021 (Filing)
_ With
Misc. Civil Application No.1535/2022 (Filing)
With
Miscellaneous Civil Application No.594/2021 (Filing)
With
Misc. Civil Application No.393/2021 (Filing)
With
Contempt Petition No.31/2010
With
Misc. Civil Application No.2677/2021 (Filing)
With
Misc. Civil Application No.2278/2021 (Filing)
With
Misc. Civil Application No.1012/2022 (Filing)
With
Misc. Civil Application No.653/2023 (Filing)
in
Suo Motu Writ Petition No.2/2007
With
Writ Petition No.621/2022

- +--Petitioner
VS

STATE OF GOA THROUGH

CHIEF SECRETARY AND 44 ...Respondents
ORS.

Ms. Norma Alvares, Amicus Curiae. with Mr Om D’ Costa, Advocate.

Page 1 of 4
21 Auqust,2023
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Mr. Pravin - Faldessai, Additional G

overnment  Advocate for ¢
respondent - State in SMWP

No.2 of 2007 and MCA No.405/2012.

Mt Devidas Pangam, Advoc
Additional Government Advoc
No.2 of 2007 (GWMC)

ate Generg| with

Mr. S. p. Mup;
ate for the responde

nt - State in SMWP’

Ms  Sulekhq Kamat, Additiona]

Govern
respondent - State in STA

ment  Advocate for the
N0.1642/2020.

Mr G. Shetye, Additiona] Government Advocate for the respondent -
State in MCA No.2491/2021.

Mr Tukaram Gawas, Additional Goy
respondent - State i MCA No.594/2021.

Ms S. Mordekar, Additiong] Government Advocate for the respondent
- State in MCA No.393/2021.

Mr. V. Sardessai, Additiona] Government Advocate for the State in
MCA No.2677/2021.

Ms Susan Linahres,

Additiona] Government
respondent - State {n M

Advocate for the
CA No.2278 /2021.

Mr. S. Parab, Ad

ditional Government Advocate for the r
State in CP No.43

espondent-
0f 2017 in PILWP No.4/2007.

Ms Marria Correia, Additiona] Government Advocate for the
respondent - State in PILWp No.20/2017.

Mr Manish Salkar, Go

vernment Advocate for respondent-
No.621/2022.

State in WP

pondent No.2 in PILWP No.20 of 2017, for
petitioner in WP No.935 of 2017, V.P.,, of Merces, V. P, of Amona,

Corporation of the City of Panaji, Quepem Mm}icipal Council,
Curchorem, Cacora Municipal Council and V.P,, of Anjuna.

Page 2 of 4
278 quust.2023




SSMZém” 7.DOC

Mr. G Teles, Ady
. b B, v " 3 " y 4 P .
y Advocate for v P Cirin and Sangolea

e Paviihs y ;
Mr. Pavithran AV, and My p Kholkar, Ac

’l-‘fl\' afen rrgr the S0 B

Mr V. K. Daniel, Ady

ocate for V. P Say .
No.51. te for V, p, savordem and far pe

Apeti frepit

CORAM: M.S. SONAK &
BHARAT P. DESHPANDE,

DATYE;: 21~ AUGUST, 2023

1. Mr G. Teles, learned Counsel for the Village P;

inchayat of Lawrence
states that an amount of Rs.6,00,000/- is already deposited by the
Panchayat members. Accordingly, at his request, we direct the Regisery to
pay an amount of Rs.3,00,000/- to R.R. Engineers through bank transfer
based upon the details of Panchayar’s affidavit dated 08/08/2023.  M:

Teles states that such details are provided in paragraph 7 of the affidavit,

2. The above amount of Rs.3,00,000/- represents approximately 50%% ot
the amount payable to R.R. Engineers for supply of a Diesel Generator set.
M. Teles states that within 4 days from the payment of this amount, R.R.
Engineers would supply the Diesel Generator set and the Diesel Generator

Set would be commissioned within a week from its supply.

3. Mr Teles states that he will pursue the matcer wich the Regisery so

thar the necessary bank transfer is made at the earliest.

4, Mr, Teles states that after the Diesel Generator set is commissioned

necessary intimation will be sent o Pollution Concrol Board.

Page 3 of 4
21 Auqust, 2023
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i es that the GSPCB will visit the site and submi, -
5. Mr Pavithran states that the GSPCB w :

repo I't.

6. MrTeles states that the status wich regards permanent MRF facilicy

will be placed on record by filing an affidavit by 11/09/2023.

: i ined from issui ion licenses
7. 'The Panchayac is restrained from issuing any construction lice

until the process of setting in place the permanent MRF facility is

completed. Such orders were made in cases of almost all of Panchayats’ in

the State of Goa. It was not brought to our notice that there is no specific

order concerning  this Panchayat. Possibly this is the reason why this
Panchayat has delayed in compliance with directions of this Court. 'This

Panchayat has refused to attend the Court proceedings inspite service of

notices. It is only today, on a query from the Court, Mr. Teles submitted

that there is no restraint order issued against this Panch

construction licenses. Accordingly, this
orders,

ayat for issuing the

restraint is imposed until further

11/09/2023.

9. Stand over o 11/09/2023, on which

date we will also consider the
Cacora Waste Treatment P|

ant and wholesale fish marker at Margao.

BHARAT P. DESHPANDE, . M. S. SONAK, J.

Page 4 of 4
21* Auqust, 2023
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Ingpection Report

Subject: Venficahon of status on management of solid waste by the village Panchayat Aramibal

ndrashekar Parab

FA) along with Mr. Cha
) management of

As directed the undersigned Mr. Ashley Pereira
(FA) carried out ispection on 26/03/2024 to verily the status with regards fc

solid waste by the village Panchayat Arambol.
Mr. Menino Fernandes (Member, Guarbage Management Committee, v.P. Arambol) was present

during the time of inspection.

site visit are s follow:

The observations m de during $

« Collection of dry waste and wet waste is being done by the village Panchayat.

e Asperthe records provided for the month from January, 2024 to March, 2024, the village
Panchayat has disposed 103420 kgs of wet waste and 29399 kgs of dry waste 10
Integrated Solid Waste Treatment Facility, at Saligao. In addition _of disposal of solid
waste at Integrated Solid Waste Treatment Facility, at saligao, the village Panchayat has

, Bagalkot, Karnataka

also disposed 15000 kgs of dry waste to M/s J. K Cement Works :
for co-incineration in cement kiln and 21000 kgs of dry waste to M/s Sukraft Recycling

Pvt. Ltd., Pissurlem.
ablished at sy.no. 129/10, village
the time of inspeetion. The wet waste eollected by the
d to Integrated Solid Waste Treatment Facility, at
utside the MRF shed. Itwas informed that

d outside MRF shed.

o The Material Recovery Facility (MRF) shed est

Arambol, was not operational at
village Panchayat is directly dispose
Saligao and the dry waste was seen dumped 0
since last 20 days the dry‘waste is being dumpe

e Clearing of dry waste dumped outside the MRF shed was it progress during inspection,
for onward disposal at Integrated Solid Waste Treatment Facility, at saligao.

incinerator within the MRF shed, same

o The village Panchayat has installed sanitary waste
waste collected is

was not operational at the time of inspection, As informed the sanitary
also disposed to Integrated Solid Waste Treatment Facility at Saligao.

Mix waste was seen dumped along the Road side (Dando road, Ar 304
location:15.675810 & 73.710405). ( R A S
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« Photos attached for ¢
s ot reference (pic 1 :
MRY shed and Py pic 1: showing MRF shed
b W llg ] lc 2: g ! ' J 8 ]L‘d "l"d dl’ Wi » #1
showing Mix waste dumped along the Ru{ul :i':;;dumpuf e

Pic 2: Mix waste dumped along rood side

Pic 1: MRF shed/dry waste dumped
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